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- ACT No. XV oF 1915.

[—

: PASSED BY THE Govﬁwon GeNeraL orF Inpia v CouxciL,

(Recewed the  assent of t/ze Govemor General on the I1st -

October, 1915.)

 An Act further to amend the Inland Steam- '

vessels Act, 1884
- SV HEREAS it is expedlent further to amend

the Inland Steam- vessels Act, 1884 ; It is V1ot 1884,

‘hereby enacted as follows :—

~shattitls, 1. This Aect may be called the Inland Steam-
vessels (Amendment) Act, 1915, :
Amendmént 9. In section 11, sub-section (4), clause (a), of the
(@) of Act vI Inland Steam- vessels Act, 1584 (hereinafter called the
of 1884 said Act), the words “ with the previous sanction of
the Governor General in Council,” and in clause (d)
of the same sub-section, the words ‘ of its own
authority " shall be omitted. '

Bmendment 3. Tn sections 28 and 24 of the said Act after the

of sections 28

" and 24 of the Words “ Local Government,” where these words occur

. @aid Act, in the said sections, the words * or such officer as the
Local Government may, by notification in the local
. official - Gazetle, appoint in this behalf  shall . be
inserted.

VI of 1884.

Amondment ‘4. In sections 25 and 27 of the said Act for - the .

-of sections 25

and 27 of the Words * the ILocal Government ” the followmg shall _

said Act. . by substituted, nawmely -—
(0) in section 25, the words ¢ the authouty em-
powered o grant such certificate,”
(b) in section 27, the Words “ the authority.”
: 5. For
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. B, For seotlon 29A of the said Act the followwg Substitation

£ new seotion
s]nall be substltuted namely :(— - or section
; 29A of the
said Act,

e 994, Certlﬁcates of competency Or Service Areain which =

certificates

- granted under this Act shall have eﬁect as follows, shall hava

,namely - effect.
, (?) A certificate of competency or service as engi-
 neer or engine-driver shall have effect throughout.
British India.

(i3) A certificate of competency or service as
master or serang shall have effect throughout the
- province in which it was granted :

Provided that the authority granting such certifi-
cate may, by endorsement thereon, restrict the effect
of such certificate to any part of such province :

Provided further that such certificate may be
endorsed by the Local Government of any other
province ; or with the general or special sanction of
the Local Government of such other province, by the
author ity granting it so as to have effect in such other
province or any part thereof, and thereupon shall have
effect accordingly.”

6. (1) In sections 33, 84, 85 and 36 of the said Act (—f‘fmgngm,fﬂ‘ﬂ
for the words * master, engineer or engine-driver,” 33, 84, 35 and
wherever these words occur in the said sections, and 86 of the esid .
for the words *“ master or engineer or engine- -driver ’ ' '
in section 34, sub-section (2), the words ¢ master,
engineer or engine-driver or any person holding a cer-
tificale granted under Chapter III > shall be substi-

tuted.

(@) In section 84, sub-section (1), the words * of
‘an inland steam-vessel * shall be omitted.

4. For section 48 of the said Act the following substitution
sectlon shall be substituted, namely :— : oF Dow saction
. Zf the said
ct.

“43, Any certificate granted under Chapter IIT Pewer for

Local Govern=

- may be suspended or cancelled by the Local Govern- ment to sus.
pend or cancel

ment by Wh1ch or under authorlby from- which, it berdor eance
certain cases.

was
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was granted or by any other Ldcal Government in
‘the following cases, that is to say :— :
' (a) 1f on any investigation made under thls Act
- the:Court reports that the wreck or aban- :
“donment of, or loss or damage to, any
vessel, or loss of life, hss been caused by
~ the wrongful act or default of the holder
“of such cerblﬁcate, ot that the Holder of
- such certificate is incompetent ot hias been
guilty of any gross actof - drinkenness,
tyranny or other miscondiict ; or :
(0). if the holder of suech certificate is proved to
‘have been convicted of any non- <bailable
offence ; or
(¢) if; in the case of a person holdmg a certifi-
cate of competency: or service as second-
class master or serang or as engine-driver,
guch person is or has -become, in the.
opinion of the Local Government; unfit to
act as a second-class master of serang, or
as an engine-driver, as the case may be :
Provided that a certificate shall not be suspended
or cancelled under clause (@), unless the Local Govern-
“ment is satisfied that the holder of the certificate has
been furnished before the commencement of the inves-
tigation with a copy of the report or statement Yo~
o quired by section 33 or section 34, as the case may be.”
© Amendment 8. In sections 44 and 57 of the said Act for tho
of soctioese words “ master, engineer or engine-driver,” the word
said Act. ¢ person "’ shall be substituted.
gfn;ggg;nezg 9. In section 45 of the sald Act for the words
of the saia . ** which granted the certificate ** wherever they occur,
B the words * by which, or under authority from which,
' such certificate was granted ” shall be substituted.
Insertion of 10. After Chapter VI the following shall "be

Chapte
attor Chapter mserted namely :—

Xclt"f the '_”‘“’ “ CHAPTER VIA.

o - GENERAL RULE-MAKING POWER. A
Foe e DOB. (1) The Local Government may make rules
rules, to carry out the purposesof this Act not ctherwise

specially provided for. :
(2) Rules
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(2) Rules under this section may provide for the
following among other matters, that is to say :=—"
(@) the speed at which inland steam-vessels may -
© be navigated in specified areas, SRR
(b) the regulation of the mnavigation of such
' ~ vessels to prevent danger to other vessels
or to the banks, channels, navigation
marks or any property moveable or ims.
moveable in, or abutting on, navigable
channels. , : :
. (8) Any rule made under this section may contain
a provision that any person committing a breach of
it shall be punished with imprisonment for a term -
~ which may extend to six months, or with fine which
may extend to five hundred rupees or with both.”” -
11. To section 67 of the said Act the following Amendment
proviso shall be added, namely : — . oF toction 07
; « Provided that the Governor Generalin Couneil At
may, by notification in the Gazette of India, direct
that all or any of the provisions of this Act shall .
apply to inland  steam-vessels belonging to, or in the
service of, the Government of India, or to any class
of such vessels.”” o

12. In section 69, sub-section (5), of the said Act Amendment

for the words “wunder this Act” the words “under ?é)sgfttlﬂgsea?d
~ sub-section (I) of section 21 or sub-section () of At -

section 29 * shall be substituted.




